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vided to ensure that the advantages under
this scheme are not appropriated by women
who are relatively better off or by others by
way of benami transactions.

(c) The scheme has been implemented
only recently. As such itistoo early to assess
the achievements. '

Selzure of Precious Antiques from East
Delhi

10803. SHRI H-N. NANJE GOWDA:
SHRI SOMNATH RATH:
SHRIUTTAM RATHOD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether about 40 precious an-
tiques, some dating back to the Bronze Age,
were seized by the police from a gcdown in
East Delhi.

(b) if so, the details thereof;

(c) whether some persons have ben
arrested in this connection;

(d) if s0, the action taken against them,
and

() what further steps Government pro-
pose lo take to unearth aitiques from the
hidden places?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI L.P.
SHAHI) : (a) and (b). Nine objects compris-
ing 8 stone and one wooden sculpluras,
stylistically datable from about 1st 2nd
century A.D to medieval period, were seized
from G-12, Ganesh Nagar by the East Delh
Police. These include a three headed figure,
a panel carved with divine figures and a
Chaitya. a lady with a child, a Nagni, an Ek
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Mukha Linga, images of Brahma and aform
of Vishnu, a figure of Hanuman and a stand-
ing Christian sculpture.

(c) and (d). Yes, Sir. One person has
ben arrested.

(e) The agencies of the Government are
exercising vigilance and taking action in this
regard.

Conferring More Powers cn State
Governments

10804. DR. PHULRENU GUHA: Wiil
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Union Gevernment pro-
pose to confer more powers on the State
Governments to control enviornmental pol
lution and also to iImpose stringent penaities
on defauhers;

(b) # so. the deta:ls thereof; and
(c) the time by which it would be cone?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHR!Z.R. ANSARI):(ajto(c) Tne
Central Government has ccnferrad vanous
powers cn the State Governments to controi
envircnmental pollution under the V/ater
{Prevention and Centrol ¢t Polluticn) Act,
1974 the A (Preventicn and Contro! of
Pollution}Act, 1931 and the Environment
(Protection)Act, 3986. Parliament has re-
cently passed the Air (Prevention and Con-
trol oi Pollution)Amendmen: Act, 1987 (No.
47 of 1987) which has amended the Princi-
pal Act conferring mere powers ta ihe State
Pcllution Control Boards for effective im-
plementation of the Act. Penalty provisiors
of the Principal Act have also been amended
to provide for sinngent penalties to violators.

2. important provisions of the A





